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with a view to ensuring rational
and coordinated development and
production of rolling stock, other
products of iron and steel industry
and other goods needed by such
industry, and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI T. A. PAI: Sir, I introducet
the Bill.

13.12 hrs.

ALCOCK ASHDOWN COMPANY
LIMITED (ACQUISITION OF
UNDERTAKINGS) BILL*

THE MINISTER OF HEAVY
INDUSTRY AND STEEL AND
MINES (SHRI T. A, PAI): Sir, I beg
to move for leave to introduce a Bill
to provide for the acquisition of the
undertakings of the Alcock Ashdown
Company Limited for the purpose of
ensuring rational and coordinated
development and production of goods
essential to the needs of thg country
in general, and defence department
in particular, and for matters connec-
ted therewith or incidental thereto.
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MR. SPEAKER: Why do you dis-
cuss at this stage matters which can
be discussed only in the First Read-
ing? You are going into the details.
of the Bill,
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We want to know
the financial involvement of the Gov-
ernment if and when it takes over,
and the second point is about absorp-
tion of the employees.
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MR. SPEAKER: May I say that
your observation is that this financial
memorandum which they have attach-
ed to this Bill is insufficinet?
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MR. SPEAKER: That is what 1 am
‘saying. You are raising a sort of a
procedural objection which has to be
examined, that the financia] state-
ment, in your opinion, is not upto
-the required expectation or not in full
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detail and that it is not sufficient.
That is what you want.

SHRI T. A. PAI: I would like to
bring to the notice of the House the
essential difference between the first
Bill and the second one. In the first,
we are taking over the management
while in the second Bil] we are ac-
quiring the assets of the undcrtaking
jtself. The complaint is that we did
not take action early. 1 should at
least be complimented for taking
action now at least...(Interruptions)
In any case, it seems to be the ciiti-
cism that whatever we do is not all
right. 1t does not matter. but I think
I am doing the right thing in coming
before this House and requesting
your permission 1o acquire this under-
taking in the national interest.

Abhout compensation to be paid,
whether it is adezuate or not adeyuate,
when we take it up for discussion, I
will satisiy the House,

SHRI MADHU LIMAYE: It is much
too inflated,

PROF. MADHU DANDAVATE
(Rajapur): He says that it is too
adequate,

SHRI T. A. PAI: I think the House
has a right to go into this question
and disagree with me if it is more
than adequate. But in any case, at
present, we have found that this was
reasonable. But 1 should not be
accused of having been influenced by
any Directors whom 1 do not know
nor my officers. It is not fair to
say . ..

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Nobody has said that.
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SHRI JYOTIRMOY BOSU: I want
to ask one question. Will the hon.
Minister kindly give us the detailed
account of the written down cost of
the assets?

SHRI T. A, PAI: I shall assure the
House that I dg not want to acquire
any assets at an unreasonable cost to
the country. But I would like to be
fair and it is for the House to decide,

SHRI JYOTIRMOY BOSU: [ am
not saying that you are a bad man
like others.

SHRI H, M. PATEL (Dhandhuka):
The Minister ought to be replying to
whether the financial data given are
adequate or not. We consider it
quite inadequate,

MR. SPEAKER: I hope he has
noted it. The financial statement in
all the Bills should be clear enough
to give a full picture, It has just
mentioned Rs. 1 crore and the Minis-
ter says that he will explain it to vou
later on, at the time of consideration.
I think tiat is enough.

Now, the question is:

“That leave be granted to ntro-
duce a Bill to provide for the ac-
quisition of the undertakings of the
Alcock Ashdown Company Limited
for the purpose of ensuring rational
and co-ordinated development and
production of goods essential to the
needs of the country in general, and
defence department jn particular,
and for matters connected there-
with or incidental thereto.”

The motion was adopted.

SHRI T. A. PAI: Sir, I introducet

the Bill,

MR. SPEAKER: Prof Madhu Dan-
davate.

13.20 hrs.
MATTER UNDER RULE 377
REPORTED  DESTRUCTION OF  WHEAT

STOCKS IN Gobpowns ofF Mopl Frour
MrLrs, DELHI

MADHU DANDAVATE
(Rajapur): I want {o raise the issue
of destruction of 1500 quintals of
wheat in the godowns of Modi Flour
Mills because of the failure of the
Civil Supplies Department to exlend
the milling facilities to the Super
Bazar at Delhi. This destruction nas
been caused only because of the fai-
lure of the Civil Supplies Deparitaent.
Already when we have got so nwuch
of scarcily and when the prices are
rising dav by day, this partizular
failurc on the part of the Civil Sup-
plies Department is a gross [iilure.
Notl only 1500 quinials of wheat have
been destroyed bat  there is cvery
likelilwod that if lack of milling faci-
lities cuntinue 1o persist in the super
bazar, in that case, another 1500
vuintals more are alsg likely tn be
destreyed.  And, as a result of that,
it is the consumers who Wwill fece
great  difficulties. This  indicates a
great lacuna in the machinery of the
Government. Not only are the poli=
cies of the Government faulty. bui
even the implementation  machinerv
of the Government is quite faulty.
Unless we are able to streamline the
machinery for providing proper faci-
lities for milling arrangements, these
types of lacunac in the machinery wi''
continue. And, as a result of thal.
institutions like Super Bazaar will
always suffer. I hope that the Minis-
ter for Supply will take note of these
things and that he wil] move 1n the
right direction for streamlining tlie
machinery. Thank you,.

PROF.

MR. SPEAKER: Is the Minister
ready with some statement?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
1 am entirely in your hands. We will

tIntroduced, with recommendation of

the President.



